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Advancu shkeh by fossser Gevermdr
of Reserve Bank of Indin

Qﬁ SHRI VAYALAR RAVI: will
the Minister of FINANCE AND RE~
VENUE AND BANKING be pleased
to state:

(a) whether it is a fact that the former
Governor of Reserve Bank of India has
oot taken any salary as it was deducted
against the money he has taken in ad-
vance;

(b) if se, the total amount taken by him
in advance; an

{c) the amount returned in instalments?

THE MINISTER OF FINANCE
AND REVENUE AND  BANKING
(SHRI H. M. PATEL): (a). to (c): The
Reserve Bank of India has rep rred that
during his tenure, Shri K. R. Puri f rmer
Governor was paid full salury after
effecting usual deduction o account
of provident fund, LIC premia and
income-tax. The Resrve Bank has fur-
ther reported that salary from the date of
appointment on 20th August, 1975 to

ebruary, 1976 was paid to Shn Pun
only on 3rd March, 1976 after his terms
of appointment were cleared by Goverh-
ment and approved by the Central Board
of the Bank. During this period, how-
ever, certain payments were made to the
Life Insurance Corporation on account
of car loan, air-conditioner loan availed
of by Shri Puri and his monthly in-
surance premia by debit to Bank’s Sus-
pense Account. These advance payments
were adjusted m March, 1976 when salary
was paid to him up to February, 1876.
‘The only advan¢e made by the bank to
Shri Puri was Rs. 12,000/~ on 21st May,
1977 (after  he relinquished charge as
Governor on 2nd May, 1977) towards
leave and reti fare concessil
admissible to him. This amount was
paid to packers and forwarders direct as
a part payment towards packing, creting,
loi charges, insurance etc, on Shri
Puri’s account. He has not yet submitted
final leave and retirement fare con-
cession  bill.

MWew Oil Policy in respect of Copra
and Cocommt Ol

6424. SHRI G. K. CHANDRAPPAN:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be rpleksed to. atte: \

(a) whether Government are aware of
the fict that the“GGvﬂ::I:l‘l mt o;:
icy in respect of CUprand: dnconut o
Eﬁ'?uz the Kerala Qil producers in great

difficulty;
(1) if 00, the details thereof; and
{¢) Covernménts remetion thedeto?

THE MINISTER OF COMMER
AND QIVIL BUPPLIES AND 0%';
OPERATION (SHRI MOHAN DHA.
RIA): (a) to (c): Within the framework
of the general of liberal imports
0 cam the ble oils situatibn in the
coutitty, the Government roduced the
imponn d"ﬂ ot cooonut eil from 75%,
to go th effect from go May 1477
In doég‘u, care has been taken to see
ntl::t :ge mereu:r of ;’oconut growers are
nof versely affected, casures
in this regard are: M taken

1. The import duty has been t at &
level as would eansure th.tkt?; retail
g:mu of imported coconut 'wil would

on par or near par to thatiof indi-
genous  ¢oconut oil.

2. It lfu beca decided to allow coconut
‘l,::{s imports only on a very restrictive
is.

3. It has been decided that with effect
from ;'3 July 1977 no licences for im-
port coconut oil would be issued.

4. Liccnces already issued for edible oils
or for coconut oil specifically wilk not
longer be valid for imports of coconut
oil, unless specific endorsement has
been‘ obtained from the licensing au-
thority except in the case of those
where shipments have already been
made or vocable fetters of credit
have dlteally been opened for imports
of coconut oil,

1
5. Imports of coconut oil of only white
varietv and not yellow variety will be
.“%?;1 lagnimt the licences to be
spe endorsed permitting imy
oféoconuz’oil. permitting import

Marketing of apples by Natienal 3
m CGoopexative M:rl;ﬂn:g:r

G4ag. 'SEIRE BALAK RAM : Wil the
Miofster of COMMERCE AND‘ GIVIL ¢
SUPPLIES AND COOPERATION ke
pleased to state:

{a) whether National Agricultural Co-
operstive Marketng Federation (NAFED) *
have proved to be effective weapons for. .
breaking the monopply of private traders
in wvario) 15:1;:: of the country parti-
cularly m { i the matter of mra-
llgeung apples from Kashmir or Himache]

' eoabe g
(b)if so, umbser dTapple boxes handled
b{ this agenoy out of the tota] number
: bmaasch::d from the‘: two States
wring: 197! reasons showtfall, if-
any,s and lem  salé proceeds; and
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steps improve the fanc-
o) ofd:h m:ydumgihemmg
m

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COOPE-
RATION (SHRI MOHAN DHARIA):
® NAFED’- engy in the Delhi a

in the tnde.

(b} Out of 139,28,276 apple boxes mar-
keted from Jammu & apd Hi-
machal Pradesh dunng 1976 NAFED
bandled 2.40 lakh boxes. There was no

shortfall in the targeted business. Sale
proceeds were alio favourable.

(c) Special measures taken to bring
about improvement include:

(i) utation of field staff for esta-
close linison with the apple

pmd\u:en,
(i) opening of offics at Simla and
Srinagar;
(iii) establish cold ge for sto-

ring apples at New Delhi;

(iv) setting up of a milti-commodity food
processing factory at Dethi;

(v) construction of a godown for storing
and marketing of apples in Bombay;

(vi) of a distribution outlet in
cutta in collaboration with a mem-
ber-coopertive.

Eapert of Wagons to Yugoslavia

6. SHRI RAMANAND TIWARY:
Will the Minister of COMMERCE AND
CIVIL SUPPLIES AND COOPERA-
TION be pleased to state:

(a) whether no accord has been reached
::dd:e export of wagons to Yugoslavis;

(b) if s0, the remaons therefor?

THE MINISTER  OF COM-
MERCE AND CIVIL SUPPLIES AND
TION (SHRI MOHAN DHA-

AUGUST 5, 1971
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Forelga Companies in ladia : °

6427. SHRI G. Y, KRISHNAN will
the Mmlner of FINANGE AND RE-
\;B‘NUB ANDBANKING!)GPM to
states

(a) the number and names of foreign
firms working in the country through
wholly owned subsidiaries and Branches;

_(b) what are their industrial and tra-
ding operations; and

(c) whether all these firms are governed
under the Cimpdaes Act and other
Indian Laws?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) As on 31-3-76,
there were 61 wi olly-ovmed subsidiaries
as on 31-3-77, there were 482 bran-
ches of foreig Y D g in
India. A statement showing the names
of the companies/branches is laid on the
Table of the House. [Placed in Li-
brary. See No. LT. g65/77]

(b) They operate in the followi
ﬁcldl): P i

1. Agriculture & Allicd activities.
2. Mining and Qparrying.

3. P e b £ ‘and of food-
ltu . texula, eather products
thereof.

4 facture of metals
lnd chenuuh and products thereof.

5. P ing and facty not
clsewhere clasified.

6. Construction and Utilities.
7. Commerce (Trade and Finance}

8. Transport, Communication &
Storage.

9 C ity and Busi Services.

10. Personal and other services.
(¢) Yes, Sir.

—————

Hisdustan Lever  Limited
8. SHRI P, K. KODIVAN: Wil

the Minister of FINANCE AND RE-
VENUE AND pleased
to state:

(n)whethcrl-!'ndulnn Lever Limited
has not taken any mp- tobl'h[
downiutomnqdcy to 40 per





